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.are proposed to be electrified  during
1983-84 in the State of Orissa.

Identificafion, Release and Rehabilitation
of Bonded Labour

2721, SHRIMATI MADHURI SINGH:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the progress achieved in the pro-
«cess of identification, release and reha-
bilitation of bonded labour as a part of
20 Point Programme; and

(b) the time when all bonded labour
is likely to be eradicated?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI DHARMA-
VIR): (a) According to the reports re-
ceived from the State Governments, the
dotal number of bonded labourers iden-
tified and freed as on 31-12-82 was
1,52,338 of which 1,11,769 have been
rehabilitated.

(b) Identification of bonded labou-
rers and their release and rehabilitation
is a continuous process. The State Go-
vernment have, however, been requested
from time to time to take urgent and
effective steps, including undertaking of
intensive surveys in susceptible areas to
secure early release and rehabilitation of
bonded laabourers, wherever found exist-
ing.

Study on performance of woman contes-
tants in elections

2722, SHRIMATI MADHURI SINGH:
‘Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:
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(a) whether Government are aware that
women contestants in elections held recept-
ly in various parts of the country faired
poorly;

(b) whether any study hag been made
of the number of women contestants, the
number of women who won elections and
the number of women who were defeated
at recent hustings; and

(¢) whether any study has also been
made into the causes for the electorate
not favouring women and the gteps propos-
ed by Government to encourage and sup-
port more women for the battle of elec~
tions?

THE MINISTER OF LAW, 6 JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to (c).
No study has been made by the Election
Commission about the performance of wo-
men contestantg in the recent electiong to
the State Assemblies. However, a state=
ment furnished by the Commission show-
ing the particulars of the number of wo-
men who contested and of those who were
elected in the General Legislative Assem-
blies of Andhra Pradesh, Karnataka, Tri-
pura and to the Delhi Metropolitan Coun-
cil held recently in 1983 alongwith cor-
responding figures for the previous Gene-

ra] Elections to those Legislative Assem-

blies/Metropolitan Council is attached.
Particularg about the contestants in respect
of recent General Elections to the Legisla-
tive Assemblieg of the States of Assam
and Meghalaya are not yet available with
the Commission,

Stalement showing particulars about women contestants general elections to Legislative Assemblies 1982-8 o

"Year of  Number of Women Year of No. of Women
recent @ ————— — s PrEVIOUS  — = = o e s
Name of State gencral  Contested Elected  General Contested Elected
election Election
1 3 4 5 6 7
PR X Ey ST S RO OPREIRPT SN el e PN SO (RA O T (L L Al ORI AR S W, S5 00
Andhra Pradesh . ) 1982 73 12 1978 54 10

Haryana . ‘ " 1982 27 7 1977 20 4
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T 2 3 4 5 6 T
Himachal Pradesh . A 1982 9 3 1977 = oy 1
Karnataka 5 . . 1983 35 2 1978 33 9
Kerala g . 1982 16 4 1978 33 9
Nagaland - . ® . 1982 1 o 1980 13 5
Tripura . . . . 1983 1 4 1977 6 I
West Bengal . . 1982 26 7 1977 29 4
20 4 1977 6 4

Delhi (Metropolitan Council) 1983
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Elections and recpoll in Assam

2724, SHRT AMAR ROYPRADHAN:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether it ig a fact that recently
in Assam elections for Assam Assembly
and Lok Sabha were held;

(b) if so, the degails of the constituen-
cieg wherp"ﬂectiohg Were held/not held and
the reasong therefor;

(c) whether it is also a fact that the
Election Commission hdd ordered a repoll
in some constituencies; and

.(d) if go, the details thereof and the
reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY ABFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) Yes,
Sir, x

(b) to (d). Three statementg received
from Election Commission showing the
constituencies (i) where electiong have
been completed (ii) where poll could not
be taken and (iii) where poll had to be
adjourned and held later are enclosed,

The Commission has stated that non-ar-
rival of polling parties, disrupticn of com-
munication and law and order situation
etc. were the reasong for non-completion
of elections and adjournment of poll, as
the case may be.

Statement I

(i) Assembly constitutuencies Assam—
where electiong have been completed,

1. Ratanari (SC)

2. Patharkhandj

3. Karimganj North

4. Karimganj South

5. Badarpur

6. Hailakandi

7. Xatlithera

8. Algapur

9. Silchar

10. Sonai ALY ;





